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Killing of Nilgais

+*4. SHRI MOTILAL VORA: Will the Minister of ENVIRONMENT, FOREST
AND CLIMATE CHANGE be pleased to state:

(a) whether it is a fact that 200 Nilgais have been shot dead in Bihar with the
approval of the Ministry;

(b) whether such requests have also been received from some other States and
if so, the details thereof;

(c) whether the killing is the only solution to the inconvenience caused by wild

animals;

(d) whether Government would formulate any policy of sterilization of wild

animals coming to urban areas and leaving them in jungles; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI ANIL MADHAV DAVE): (a) to (e) A Statement
is laid on the Table of the House.

Statement

(a) Ministry has not given any permission for culling of wild animals. However, in
response to the request from the State Government of Bihar to shift Nilgai (Boselaphus
tragocamelus) from Schedule-III to Schedule-V of the Wild Life (Protection) Act,
1972, the Ministry had listed Nilgai in Schedule-V in accordance with section 62
of the Act, for a period of one year in the specified areas vide notification S.O.
3318(E) dated 1.12.2015.

(b) The details of proposals received from various State Governments to include
problematic wild animals in Schedule V of the Wild Life (Protection) Act, 1972, in

the areas outside forests, are given below:

T Original notice of the question was received in Hindi.
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State Wild animals proposed to be included in Sch. V
Bihar Nilgai and Wild pig

Himachal Pradesh Rhesus Macaque

Uttarakhand Wild pig

Maharashtra Nilgai and Wild pig

Gujarat Nilgai

(c) State Governments utilize the powers vested with them under Wild Life
(Protection) Act, 1972 to mitigate human wildlife conflict that infer alia include
scientific management of population by translocation of animals, fertility control
of animals, construction of barriers, improvement of habitat, use of deterrents etc.
Declaration as vermin for a limited period is a response only for dealing with over

population in some areas, outside forests.

Central Government provides partial Central assistance under the Centrally
Sponsored Schemes of 'Integrated Development of Wildlife Habitats', 'Project
Tiger' and ’Project Elephant' to the States infer alia for habitat improvement and
conservation of wild animals in the forests. In addition to this, Ministry, with financial
assistance from Ad-hoc Compensatory Afforestation Fund Management and Planning
Authority (CAMPA), has formulated a scheme to provide assistance to the States
for ‘Augmentation of Fodder and Water in Protected areas/Forest Areas’, aimed at
improving habitat in the areas by making provision for augmenting grass, fodder
and water to the wild animals which would decrease the frequency of wild animals

coming out of forest in search of food and water leading to conflict situations.

(d) and (e) Management of wildlife is primarily the responsibility of respective
State Governments. Ministry has issued advisories in this regard to the States from
time to time. Latest comprehensive advisory to the State was issued on Ist June,

2015, suggesting formulation of strategy for management of Human Wildlife Conflict.
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MR. CHAIRMAN: ‘Yes’ or ‘No’?
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MS. DOLA SEN: Sir, I have a specific question. There is a provision in the
Wildlife Protection Act that wild animals may be relocated to National Parks or

forests, if required.
MR. CHAIRMAN: Thank you.

MS. DOLA SEN: My question is: Why did the permission for killing of more
than 200 nilgais was accorded without exploring the possibilities of relocating the

poor creatures to National Parks or forests?

MR. CHAIRMAN: Thank you. Question Hour is over. The House is adjourned
till 2.00 p.m.



